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COUNCIL OF STATE DEBATES
(OnriOIAL REPORT OF TBS THIRD SESSION OT THE SECOND

OOUHOXL OT STATE). ,

* VOLUME 1—1927.

COUNCIL OP STATE.
Tuesday, the 8th February, I0#7.

The Council met in the Council Chamber of the Council House in New 
Delhi, at Eleven of the Clock, being the first day of the Third Session of the 
Second Council of State, pursuant to 'sectiou 68 D  (2) of the Government 
of India Act, the Honourable the President (the Honourable Sir Henry 
Moncrieff Smith, Kt., C.I.E.) was in the Chair.

MEMBERS SWORN:

The Honourable Mr. Harry Graham Haig, C.I.E. (Home Searetary);
The Honourable Mr. Albert Frederic Lucas Brayne, C.I^E. (Finance 

Secretary);
The Honourable Mr. Arthur Cecil McWatters, C.I.E. (Industries and 

Labour Secretary);
The Honourable Mr. Frederick Buisson Evans, C.S.I. (Madras: nomi­

nated Official);
The Honourable Mr. George Arthur Thomas, C.I.E. (Bombay: Nomi­

nated Official);
The Honourable Diwan Tek Chand, O.B.E. (Punjab: Nominated 

Official);
The Honourable Mr. Henry Telford Stonor Forest (Bihar and Orissa:; 

Nominated Official);
The Honourable Maharajadhiraja Sir Bijay, Chand Mahtab, of 

Burdwan, G.C.I.E., K.C.S.I., I.O.M. (Bengal: Nominated Non­
Official). .

( 1 )



MESSAGES FROM HIS EXCELLENCY THE GOVERNOR GENERAL.

P anel of Chairmen.

The H onourable the PRESIDENT: 1 have a Message for the Council
from His Excellency the Governor General. It is as follows:-—

“ In 'pursuance of the provisions of sub-section (2) of section 6S-A of the Govern’
mint of India Act, I, Edward Frederick Lmdley, Baron Irtoin, hereby nominate ths 
foUoving Members Of the Count# of State t& be on the panel of Chairmen o f the said
Council of State :

In the furst̂  place, the Honourable Sir Phirozt Cutsetji Sethmxt; in the second
place, the Honourable Sir S. R. M. Annamalat Chettiyar;  in the third
place, the Honourdble Sir Jolin William Anderson Bell; and lastly, ths
Honourable Khan Bahadur Maulvi Abdul Karim.

4 . Sd. IR W IN ,

Viceroy and Governor General.*9

(The message was received by the Members of Council standing.)
P resentation and D iscussion of tile R ailway B udget.

The H onourable  th e  PRESIDENT: There is ft further Message from
His Excellency, as follows :—

“ For the purposes of sub-section (1) o f section 67 A of the Government of India
Act and in pursuance of Rules Jfi, 46 and Ifl of the Indian Legislative Rules and of
Standing Order 70 of the Council of State Standing Orders, / ,  Edward Frederick
LindleyBarof^ Irwin, hereby appoint the following days for the presentation to the
Council o f &$ate and to the Legislative Assembly of the statement of the estimated
annual expenditure and revenue of the Governor general in Council m respect of
BaUways and for the subsequent stages in respect thereof in the Council of State and 
in the Legislative Assembly, namely:— k 9

Friday, February 18th% Presentation in both Chambers;
Monday, February 21st, Gctetal discussion in the Council of State;
Tvesdav. Webnwry Sind, Gsnettf discussion in th€ Legislative Assembly;
Wednesday, February 2 3 r d ^
Thursday, February 24th, I y oting 0f  demands for grants in the Legisla-
Fnday, February 25th, j tive Assembly.
Saturday, February 36th, J

Sd. IR W IN ,

♦ Viceroy and Governor General.M

(The message was received by the Members of Council standing.)

COMMITTEE ON PETITIONS.

The Honourabue the PRESIDENT: Under Order 76 of the Council ol
State Standing Orders I km required at the comm f̂icetaient of the Session
•to constitute a Committee on Petitions consisting' Iftf a Chairman and four
Members. The following Honourable Members have at mv request kindly
consented to preside over and serve on the Committee. I hereby accord­
ingly have much pleasure in nominating as Chairman of the Committee
the Honourable  ̂Kai B&hadur Lola Ram Saran Das, and (to Members the
«o|£urable ™J»TW£flP»pal Singh, th# Honourable Sir Xfenhim Jaffer,
the Honourable SuvSapkaran flair and the Honourable Mr. P. C. Desika
Chan. • *•



QUESTIONS AND ANSWERS.

W eig&jiient. of P assengers' L ugoaoe.

1. T he H onourable M r . MANMOHANDAS RAMJI: (a) Is it a 
fact that passengers’ luggage especially in the third class, is weighed in 
moving trains of Railways under State control; and, if found even slightly in 
excess of the allowed weight, is charged for the total weight without 
deducting the allowance?

(b) If the answer be in the affirmative, do the Goj^ernment propose 
to discontinue this practice and arrange in future to enforce stricter 
vigilance before allowing passengers to enter tEe platform?

T he H onourable M r . A. F. L. BRAYNE: (a) Government understand 
that when luggage in excess of the free allowance is found unbooked en 
route, the whole is weighed and charged for, as free allowance is only admis­
sible when luggage is booked at the starting station. Passengers who have, 
however, booked a portion, of their luggage and received tl*e free allowance- 
and who are subsequently found with additional luggage are charged only 
on the weight of such additional luggage.

(b) It is ifhderstood that the prevention of excess unbooked luggage being 
taken into trains is receiving attention. >*V'’’ ' . fr;' ■

B ook in g  o f  P icturetFram cs, M o to r  T yres, e tc ., at P a b ce l R a tes  
on S tate R a ilw ays .

2. T he H onourable Mr. MANlVfOHANDAS RAMJI: (a) Is it a 
fact that, on certain State-managed Railways, passengers carrying certain 
articles of luggage, such as picture-frames, motor-tyres, etc., are compel­
led to book them separately at parcel grates without their being allowed 
to include their‘weight in the allowances?;

(b) Is it a fact that, before the' Government took over the 
management of the Railways from the Gompanies, passengers* had the 
privilege of booking such articles as their personal luggage?

(c) If the answer to (b) be in the affirmative, what is the reason for 
this departure under Government management?

T he Honourable Mr. A. F, L. BRAYNE: (a) Government have no in­
formation but understand that articles that are not bond fide luggage and 
bulky articles of any description wiich are considered inconvenient to carry 
as luggage are not acoepted by railways qtflbuch.

(6) Government have no information.
t(o) Does not ari^. ' * '

' ' w * / ' ’Equipment o f  Twj&p C lass C a rr ia g es  on  State R a ilw ays w ith 
‘ ‘ > E le c t r ic  Fa^s. •

3. The H on ou rab le  Mr. MANMOHANDAS RAMJI: (a) Will the 
Government Be pleased to state whether third rijtwss** carriages of lo&g 
distance trains of Railways unHer Sftate managen&̂ nti gxe equipped with 
electric fans, jat least during the five hot' months ofthe yeair, March to July T

(b) If not, do they propose to provide this convenience?
( 3 ) a 2
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The H onourable M r . A. F. L . B R A Y N E : (a) and (b). Government do 
not propose to  provide electric fans in lower class stock. The initial and 
recurring expenditure would be much too heavy.

D elivery by the G reat I ndian P eninsula R ailway op P arcels at
* W adi B under instead of at V ictoria T erminus.

4. T he H onourable M r . MANMOHANDAS RAMJI: Is it a fact that 
i>he delivery of parcels booked over the Great Indian Peninsula Railway to 
Bombay is now made at Wadi Bunder instead of at Victoria Terminus 
where it was nifcde till recently?

T he H onourable Mr . A. F. L. BRAYNE: Government have no in­
formation.

P urchase op Silver.

5. The H onourable M r . MANMOHANDAS RAMJI: Will the Gov­
ernment be pleased to give the following figures:*—
< (a) quantity of silver purchased by tfajiOL every year during the

' last ten years;
. (b) average prices at which these purchases were effected; and 
(c) quantity of gilvfer lying at present with the Government for 

currency purposes?
The H onourable M r . A. F. L. BRAYNE* (a) and (b) The information 

required by the Honourable Member may be obtained from the Finance 
and Revenue Accounts of the Government of India vide Accounts No. 87A 
•and 87B in the Finance and Revenue Accounts up to 1920-21 and Nos. 91 
and 91A thereafter showing the profit and loss on rupee coinage.

(c) The weekly statement of the accounts of \he Currency Department, 
~which is published in the Gazette of India, gives the quantity Of silver held 
on currency account. *.

Sale of Silver in I ndia or A broad.

6. The H onourable Mr. MANMOHANDAS RAMJI: Do Govern­
ment propose to effect sales of silver either in this country or abroad?

The H onourable M r . A. F. L. BRAYHE: The Government are not pre­
pared to make any statement on this subj$pt at present.

N umber of I ndians in G overnment Service in G reat B ritain
ANb the C olonies;

7. The H onourable L ala SUKHBIR SINHA: Will Government
lay on the table a statement showing the number of Indians in Govern­
ment service in various Departments in. Great Britain and in the British 
Dominions and Colonies in-'the year*1026? *

The H onourable M r . H . G. HAIG: "The Government of India do not 
<*opsider they woulc} be justified in putting other Governments to the trouble 
involved in the collection of this information.

The Honourable i*̂ &A SUKHBIR SINHA': May I put a supplementary 
question, :,8ir? Can the Honourable Member have a statement prepared 
-of Indiana in Great Britain only?



QUESTIONS AND ANSWERS.

' The H onourable M b . H. G. H AfO: I think, Sir, it would caus^agood 
deal of trouble to all the Departments in Great Britain to supply the infor­
mation.

T he H onourable L ala SUKHBIB SINHA: If Government do not 
mind I would like to have the statement that I require. ’

T he H onourable M r . H . G. HAIG': I will consider th® matter.
T he H onourable L ala SUKHBIB SINHA: Thank you.

Bar against I ndians being employed in G reat B ritain and in
THte D ominions.

8. The Honourable Lala SUKHBlfe SINHA: Is there any^bar
against Indians getting servioe in Great Britain and itx the British
Dominions? ,* ■„ •,  ̂ . A #

The H onourable Me. H. G. HAIG,: The Honourable Member is pre* 
sumably referring to leg^^disqualifications having special application t<* 
Indians. The Governftieat ol India are not aware of any. ♦

„ . T _ 
O r ig in a l Sides f o r  th e  L a h ore  and A lla h a b a d  High Courts.

9. The H onourable L ala SUKHBIB SINHA: Will Government be 
pleased to state why an Original Side has not yet been Opened in the 
Punjab and Allahabad High Courts?

The H onourable M r . H. G.*HAIG: The Letters Patent of the Lahore 
and Allahabad High Courts do not confer on them ordinary original civil 
jurisdiction and there is therefore of course no Court'exercising that juriBdic- 

x tion. The Presidency High Courts inherited this jurisdiction which is not 
inherent in the constitution o f a High Court from the former Supreme 
Courts, on the abolition of which it became necessary either to <?ive the 
jurisdiction to the Courts which took their places, or to create new Couxta 
for its exercise. The jurisdiction was conferred on the Presidency High 
Courts by their Letters Patent, and was practically confined to the towns 
of Calcutta, Madras and Bombay. The Calcutta High Court; which was 
succeeded by the High Court for the North-Western Provinces did not 
possess such jurisdiction over. thoBe Provinces, and it was considered neither 
necessary nor desirable to cofc^r it on the Allahabad High Court. Such 
jurisdiction also did not vest in, the Punjab Chief Court before its conversion 
into a High Court, and the Letters Patent of the Lahore High Court conse­
quently did not confer it. Government are not aware of any practical 
necessity for altering the arrangements in Allahabad and Lahore where 
conditions similar to those of the Presidency-towns do not obtain.

The H onourable £ ala SUKHBIB,SINH&A supplementary question, 
Sir. Hag not the Chief Court 6f Ouah.;this po,W£r at present?

The H onourable M r . H . O. HAIG: No , Sir.
T he H onourable L ala SUKHBIB SINHA: Yes. Sir.

The H onourable M r . H. G. HAIG: To the beat of my information it 
has not that power.



The H onourable L ala SUKHBIB^&INHA: I think it has.

6 council op state. [8 th F eb . 1927.
. ./■ s'

The H onourable M r . H . G. H A IG : The power only exists in the three 
Presidency-towns of Calcutta, Madras and Bombay.

T he H onourable L ala SUKHBIR SINHA : Will the Honourable 
Member kindly inquire and let me know whether the Chief Court of Oudh 
has the power or not? I think it has.

The H onourable the PRESIDENT: The Honourable Member has had 
an answer.

A itjintment of Income-tax O fficers, i
10. The H onourable L ala SUKHBIR SINHA: Is the previous 

sanction of the Appointment Board or of the Looal Government obtained 
to appointments made by Income-tax Commissioners to the office of 
Income-tax Officer?

T|ie  H onourable M r . A. F. L. BRAYNE: The Income-tax Officers are 
appointed by the Commissioners of Income-tax subject to the approval 
of the Local Government.

P rovision of I ntermediate Jlass A ccommodation on the Ceylon 
B oat M ail T rains of the South I ndian R ailw ay* .

11. The H onourable R ao Sahib Dr. U. RAMA RAU: (a) Is 
intermediate class accommodation provided in the up and down Ceylon 
Boat mail trains of the South Indian Railway metre-gauge?

(6) If intermediate class accommodation is provided, when was it 
first introduced, and what is the fare charged p6r mile"?

(c) What was the average number of passengers per day that travelled 
in the intermediate class during the past three years, and what was the 
amount realized from passenger fares from that class during the same 
period? -

The H onourable M r . A. F. L. BRAYNE: (a) Yes.
(b) On the 1st June, 1922. The fane is 7J pies per mile.
(c) During the past three years, inlteisjaediate class passengers by this 

train averaged slightly over 41 per diem, and the earnings from them 
averaged about Rs. 91,000 per annum.

I ntermediate Class A ccommodation on the South I ndian
R ailw ay .

12. The H onourable R ao Sahib D r . U. RAM̂ A RAU: Has the 
attention of Government been called to the statement made in the pro­
ceedings of the Standing Finance Committee for Railways, dated 20th 
January 1926, Vol. II, No. 6, page 68, that "there is no Inter class on 
the South Indian Railway” ? Is this statement correct?

The H onourable M r. A. F. L. BRAYNE: As the Honourable Mem­
ber points out there was a slight inexactitude in the statement which 
is otherwise odrrect, since on one train only, the Ceylon boat mail, inter­
mediate class accommodation is provided on the South Indian Railway*
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E xhibition op the E arnings from F irst, Second and I ntermediate 
C lass P assengers in the B udget E stimates.

13. The H onourable B ao Sahib D r . U. RAMA RAU: Will the Gov­
ernment kindly explain why the earnings from first, second and inter­
mediate class are not separately exhibited in the Budget * estimates sub­
mitted to Government by the Railway Companies, but are grouped under 
the heading “ upper class/’ ? To what head was the income from inter­
mediate class in the South Indian Railway credited since its introduction— 
upper or third class?

The H onourable Mr. A. F. L. BRAYNE: There is a limit to the 
amount of details that can be exhibited in the budget estimates with­
out making them too unwieldy for the practical purpose of this House 
and of the Legislative Assembly, and Government are therefore averse 
from making additions to the forms in which the estimates are prepared> 
which were approved by the Standing Finance Cpmmittee for Railways, 
unless there is clear necessity for doing so. But the income from each 
of the upper classes, including the intermediate class, is shown separately 
by Railways in the accounts, and the (Honourable Member will find the 
figures for past years in volume II of the reports by the Railway Board 
on Indian Railways for those years- The statement for 1925-26 is 
on page 89 of the repoft.

The income from intermediate class on the South Indian, Railway 
has been included in the infcome from upper class passengers-

Special P&stal and T elegraph F acilities to H eads of Provinces.

14. The H onourable R ao Sahib D>r . U. RAMA RAU: Will the
Government be pleased to state:— *

(a) the total expenditure incurred annually by the Post and Telegraph 
Department in affording special postal and telegraph facilities to Heads 
of Provinces, e.g., such as is involved in the establishment of separate 
camp post offices for their benefit? _

(b) whether, in view of the commercialization of the Post and Tele­
graph Accounts, these charges tu*e debited to the respective provinces and* 
if not, whether the Government will consider the desirability of transferring 
this expenditure to the Provincial Revenues in future?

(c) Is it a fact that, in the Province of Burma, the offices of Postmaster 
General, Director of Telegraph Engineering and Deputy Director of Railway; 
Mail Service are combined in a single official, as against three distinct 
officers an the Presidencies and other Provinces?

(d) If so, what is the saving effected annually by this arrangement?
(e) Have the Government considered the possibility of extending the 

system nnw obtaining in Burma, namely, of concentrating in a single indi­
vidual the separate functions now devolving on the Postmaster-General, 
Director, Telegraph Engineering, and the Deputy Postmaster General, 
Railway Mail Service, and have they tried the experiment in other places; 
if so, will the Government kindly publish the results of the experiment 
conducted by them?

The H onourable M r - A. C. McWATTERS: (a) The information is 
being collected and will be furnished to the Honourable Member as booh 
#s possible.
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(b) These chargee are not debited to thfe respective provinces. The 
Director-General is considering the desirability of reducing the special 
postal and telegraph facilities referred to in (a).

H© is also considering the possibility of relieving the Department of 
the loss, if any, incurred in giving special postal and telegraph facilities, 
to Heads of Provinces-

(c) Yes.
(d) The saving in having a combined Postmaster-General, and Direc­

tor of Telegraph Engineering in Burma, is Rs- 26,796 a year. There 
is no saving in respect of the R. M. S., because in Burma, there is only 
one R. M. S- Division, which would not in any case warrant the appoint­
ment of a Deputy Postmaster-General, R. M. S-

(e) Yea, in the Bombay and Central Circles the Postmasters-General 
are, as an experimental measure, responsible both for postal and for 
telegraph engineering work. Government are not yet in a position to  
publish the results of the experiment- In the Bombay Circle, the Post­
master-General has recently been put in charge also of the Foreign Mail 
Division and of the “ B ”  and “ W M Divisions of the Western Circle, 

T E f c .  M. S.

T he M \kut F orkst E xploitation Scheme, Coorg.

15. The H onourable R ao Sahib Dr. U. RAMA RAU: (a) Will the
Government be pleased to state:— #

(i) if it is a fact that the Makut Forest in Coorg was ordered
by thet Government of India to be exploited for wood for
aeroplanes during war time;

(ii) whether the scheme proved a failure resulting in loss to the
Government of Coorg; and

(iii) if so, the amount of loss incurred on this account and the officer
responsible for the failure?

(b) Have the Government of India made or caused to be made any 
inquiries in regard to the Forest administration of Coorg with particular 
reference to this scheme?

(c) Are the Government aware that the Makut Forest exploitation haa 
since ceased to operate?

{d) If so, has the previous sanction of the Government of India or of 
the Inspector-General of Forests been obtained to the winding up of this 
concern and, if not, why not?

The H onourable K han B ahadur Sir MUHAMMAD HABIBULLAH: 
Information is being collected and will be supplied to the Honourable  ̂
(Member as soon as possible. .

R epresentation of Coorg in the Central L egislature.

16. The H onourable  Rao Sahib D r . U. RAMA RAU: (a) Will the 
Government be pleased to state whether the Province of Coorg is represent  ̂
ed in the Central Legislature and, if not, why not?
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(b) Is it a fact that the Legislative Council of Coorg has passed a Resolu­
tion demanding a seat1 for that Province in the Central Legislature and 
that their request has been forwarded to the Government of India with 
the favourable recommendation of the Coorg administration thereon? *

(c) Will the Government kindly place on the table of the House all 
the correspondence that passed between the Government of Coorg and the 
Government of India on this subject, and state if the Government of India 
are prepared to reconsider their decision refusing to comply with the 
request of the Coorg administration to allot a seat for that Province in the 
Central Legislature ?

T he H onourable Mr. H- G. HAIG: (a) No. I invite the Honourable 
Member’s attention, to the considerations stated by Lord Reading in his 
reply to the address presented to him by the Coorg Landholders Associa­
tion in 1928.

(b) Yes.
(c) Government are not prepared to place the correspondence on the 

table nor to revise their decision, which was reached after careful consi­
deration of the factors involved.

S urpluses from the direct administration of C oorg by the 
G overnment of I ndia. •• •

17. The H onourable R ao Sahib D r . U. RAMA RAU: (a) Will the 
Government be pleased to state the total amount of surpluses accrued from 
the direct administration of Coorg by the Government of India and appro­
priated by them during the period 1857—1924 or for any lesser period for 
which figures may be available?

(b) What was the opening balance left with the Government of Coorg 
at the time when its administration was provincialised in 1924?

(c) Is it a fact that the Coorg administration asked for a substantial 
opening balance to be allotted for them? Has any allotment been made and, 
if so, how much?

T he H onourable M r . A. F- L. BRAYNE: (a) Separate figures for 
the revenue and expenditure of Coorg are not available in the published 
accounts prior to the year 1924-25, when Coorg was constituted as a 
separate province-

(b) No opening balance was left with Coorg.
(c) The answer to the first part of the question is in the affirmative. 

As regards the second part, Ihe matter is under consideration.

C ivilian  A pprentice Store- holders in A rsenals.

18- T he H onourable R ao Sahib Dr. U. RAMA RAU: (a) Is it a 
fact that, in pursuance of the policy of the Indianization of the Army De­
partment. the Director of Equipment and Ordnance Stores invited appli­
cations for the appointment of civilian apprentice store-holders in the 
various Arsenal a in India in February, 1924?

(b) If so, what was the number of applications received and how many 
were finally selected and appointed?
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(c) How many of the civilian apprentice store-holders fco appointed 
were Indians and how many Anglo-Indians, and what was the pay offered 
to each of them during apprenticeship?

(d) Has any scheme been submitted by the Military Department to 
the Government of India, with regard to the Indianization of the Army 
Stores Department *and, if so, when and what orders have been passed 
by the Government of India thereon?

(e) Will the Government kindly lay on the table of the Souse the 
scheme, if any, so submitted and all the correspondence, together with 
the final orders of the Government of India on this subject?

(/) Is it a fact that all these civilian apprentice store-holders have 
been given a month's notice of discharge and, if so, on what date?

(g) Will the Government be pleased to state if the notice of discharge 
was the outcome of their inefficiency; if not, what was the specific reason 
for dispensing with their services?

(h) Will the Government kindly place on the table all the periodical 
reports submitted by the officers of the various Arsenals, relative to the 
work of these civilian apprentice store-holders and to their character and 
capacity ?

His E xcellency the COMMANDER-IN-CHIEF: With your permis­
sion, Sir, I will deal with all the eight clauses of this question as a 
whole. . #

With a view mainly to economy, an experimental scheme for the 
appointment of civilian store-holders in prsenals was inaugurated in Feb­
ruary, 1924. The permanent appointments are at present held by. 
British warrant and non-commissioned officers. Applications were in­
vited for 20 posts of civilian apprentice store-holders. 53 candidates 
applied, and 20 were appointed. 13 of them were Indians and 7 Anglo- 
Indians- All were paid Rs. 4 per working day. Promising) candidates 
were obtained with great difficulty, aind of those who were originally 
appointed, one Anglo-Indian resigned very soon; one Indian has already 
beep given other employment; and one Anglo-Indian has resigned re­
cently. The appointed candidates were given clearly to understand at 
the time that they were on probation and had no claim to permanent 
employment.

The experiment was originally sanctioned for one year, but at the 
end of that time (as was stated in reply to a question asked in the Legis­
lative Assembly, on the 9th September, 1925), the reports were not suffi­
ciently satisfactory to warrant its permanent adoption, and the period 
was extended for another year. This extended period expired on the 

. 31st October, 1926, and a month’s notice was served on each apprentice 
on the 1st October. The notices were, however, subsequently can­
celled-

Reports received at the end of last year confirm the view that a per­
manent scheme is most unlikely to prove successful. The difficulty is 
that these store-holders are required to deal almost entirely with British 
subordinate military personnel, to do which successfully, previous mili­
tary training is in all but exceptional cases obviously necessary. 
Qualifications are therefore required which differ from those expected of 
ordinary store-keepers. Moreover, owing to the nature of their duties, the 
majority of the establishment must always consist of British warrant anil
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non-commissioned officers* The opening for civilian store-holders is 
thus very much restricted, and the prospects axe not such as, generally; 
speaking, to attract candidates with the ̂ requisite qualifications. A 
mixed personnel of civilians and subordinate military ranks does not, in 
practice, function efficiently or without friction. •Government therefore 
have reluctantly abandoned for the present the idea of an expanding 
scheme of civilisation of the establishment of store-holders in Arsenals; 
but they do not wish to close the door permanently to the appointment of 
civilians. Civilians will continue to be eligible if they possess the quali­
fications required to enable them to work satisfactorily with British mili­
tary personnel.

Of the 17 apprentice store-holders still remaining, 3 Indians and 3 
Anglo-Indians have been reported on as efficient and likely to be fit to 
replace British store-holders- Their cases are being examined with a 
view to their permanent retention in place of British personnel. As 
regards the remainder, orders have been issued that those who are likely 
to be suitable for employment as clerks will be given the option of trans­
fer to clerical appointments, while those who are unlikely to prove effi­
cient in any capacity will be discharged.

The periodical reports submitted on the work, character and capacity 
of these apprentice store-holders are confidential reports, and cannot 
therefore be laid on the table; but if the Honourable Member would care 
to satisfy himself by applying either to me or to the Army Secretary, 
we should be gilad to give him all the information that we can.

•

L evy by the E ast A frican G overnment of a P oll-tax on I ndians.

19. The H onourable Mr. KUMAB SANKAB BOY CHOUDHUBI: 
Has the attention of the Government been drawn to the fact that the Gov­
ernment of East Africa propose to levy a poll-tax on Indians? If so, what 
steps do the Government propose to take in the matter?

Tins H onourable K han B ahadur Sir M U H A M M A D  H A B IB U L L A H : 
Yes. Ordinances have recently been passed in Kenya imposing taxes of 
30s. and 20s- per head on European and Indian adult males for the pur­
pose of raising funds to cover the cost of education in these two com­
munities. Government are in communication with the Colonial Govern­
ment on the subject.

B eleasb of persons detained under B egulation III of 1818.
20. The H onourable M r . KUMAB SANKAB BOY CHOUDHUBI: 

Will the Government be pleased to state whether they contemplate bring­
ing the persons arrested under Begulation III of 1818 to trial or setting 
them free at an early date ? If so, when ?

The H onourable M r . H. G. HAIG: The policy of Government in 
regard to the release of persons detained under Begulation III of 1818 
is to release them as and when considerations of the public safety permit. 
As staled recently by His Excellency the Viceroy, Government are pre­
pared to release individuals as soon as they are satisfied that their release 
would not defeat the object for which they have been put under restraint, 
namely, the prevention of terrorist outrages.
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D eflation  of C urrency and S ale of R everse C ouncil B il l s .

21. The H onourable Mr. KUMAR SANKAR ROT CHOUDHURI: 
Will the Government be pleased to state on how many occasions during 
the last five years they have adopted the policy of deflating the currency 
and selling Reverse Council Bills?

T he H onourable M r . A. F. L. BRAYNE: There were no sales of 
Reverse Council Bills between September, 1920 and April, 1926. At the 
beginning of April, 1926, it was announced that the Imperial Bank o£ 
India would sell sterling without limit of amount on behalf of Govern­
ment at the export gold point corresponding to the ratio of 8*47512 grains 
of fine gold per rupee, i.e., at Is. 5}d. for telegraphic transfers. No offers 
were made until last December when sterling to the amount of nearly 
£1$ millions was sold and the corresponding deflation of currency was 
effected. Net contractions of the currency, apart from seasonal operationsv 
•were also effected in Ihe years 1921-22, 1922-23 and in the current year.

P rosecutions under Sfction 153A of the I ndian Penal C ode
DURING THE LAST FIVE YEARS.

22. The H onourable M r . KUMAR SANKAR ROY CHOUDHURI:
Will the Government be pleased to state how many prosecutions have been 
instituted under section 158A of the Indian Penal Code during the last 
five years in the different provinces of Indi$, respectively, and with ^hat- 
xesults ? *

T he H onourable M r . H. G. HAIG : .The information will be obtained 
from Local Governments, and when collected wTill be laid on the table of 
the House.

D elay in the delivery of L etters to P laces like J ayaganj in  the 
D istrict of D inajpur in  BENfiAL.

23. The H onourable M r . KUMAR SANKAR ROY CHOUDHURI: 
I® it a fact that letters take nearly 3 or 4 days to go from Calcutta to places 
like Jayaganj in the district of Dinajpur in Bengal, which is only about 8- 
miles distant from Nilphamari, a railway station on the northern section of 
the Eastern Bengal Railway ? If so, what is the reason for such delay ?

The H onourable M r . A. C. McWATTERS : It is a fact that letters 
from Calcutta have been reaching Jayaganj on the morning of the third 
day, as the Nilphamari post office was despatching mails for Jayaganj 
before the receipt of the Calcutta mails. Orders have been issued for the 
despatch of Jayaganj mails from the Nilphamari post office after the receipt 
of Calcutta mails so that Calcutta letters may reach Jayaganj on the 
second day. *

A bsence of P latform and W aiting R ooms at F aridpur Station.

24. The H onourable Mr. KUMAR SANKAR ROY CHOUDHURI: 
Has the attention of the Government been drawn to the absence of a 
platform and waiting rooms at the Faridpur (East Bengal) railway 
station ?

T he H onourable M r . A. F. L . BRAYNE: No. The matter is one 
that the Agent of the Eastern Bengal Railway can settle himelf and a 
copy of the question and this answer will be sent to him.



QUESTIONS AND ANSWERS. 18

Selection of the R oute foe the D inajpur-R uhia R ailway L ine .

25. T he H onourable M r . KUMAR SANKAR ROY CHOUDHURI:
Will the Government be pleased to state whether the route for the Dinajpur- 
Ruhia railway line has been finally selected? If so, through what im­

portant piaoes will it pass? *
The H onourable M r . A. F. L. BRAYNE : The alignment, as selected 

for the Dinajpur-Ruhia Railway, will pass through Bochaganj, Pirganj and 
J3hibganj and within a couple of miles of Tbakurgaon, the headquarters of 
a Sub-division of the District. This alignment has had the approval of the 
local authorities and the approval of the Government of Bengal has been 
applied for.

R ecommendations of the I npian  T erritorial F orce, I ndian 
M ercantile M arine and I ndian T axation Enquiry C ommittees.

26. The H onourable M r . KUMAR SANKAR ROY -CHOUDHURI: 
Will the Government be pleased to state when and in what manner they 
Are going to give effect to the recommendations of—

(a) The Indian Territorial Force Committee;
(b) The Indian Mercantile Marine Committee: and
(c) The Indian Taxation Enquiry Committee?

T he H onourable Mr. A.* F. L. BRAYNE: (a) The views of the Gov­
ernment of India on the Report of Ihe Auxiliary and Territorial Forces 
Committee are now before the .Secretary of State and Government are 
unable to make any further statement.

(b) The S. S. “  Dufferin ” is being adapted as a training ship and is 
expected \o be ready for use by September next. For the rest the Honour­
able Member is referred to the debate in the Legislative Assembly on Sir 
Sivaswamy Aiyars Resolution on the subject in March last.

(c) The recommendations of the Committee are still under the con­
sideration of Ihe Central and Provincial Governments, and in this connec­
tion 1 would invite the Honourable Member’s attention to the debates 
on the subject in Simla last August.

P ublication of the R eport of the I ndian  Sandhurst C ommittee.

27. The H onourable M r . KUMAR SANKAR ROY CHOUDHURI: 
Will the' Government be pleased to state when they will publish the report 
of the Indian Sandhurst Committee ?

His E xcellency the COMMANDER-IN-CHIEF: The Government of 
India are now in correspondence with the Secretary of State on the question 
of the publication of the Report, and connected matters.

As soon as a decision is reached an announcement will be made.

A rrival of T rains at inconvenient hours at B ogra, Comilla and 
N oakhali in Bengal.

28 The H onourable M r . KUMAR SANKAR ROY CHOUDHURI: 
Jtlas the attention of the Government been drawn to the inconvenient 
hours at which trains reach the towns of Bogra, Comilla and Noaikbali 
in Bengal? If so, what steps do they propose to take?
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The H on ou ra b le  Mr. A. F. L. BRAYNE: No, but a, copy of the 
Honourable Member’s question has been sent to the Agents of the Assam 
Bengal and Eastern Bengal Railways.

A bsence of a T hrough T rain from G oalundo to N orth B engal.

29. The H onourable Mr. KUMAR SANKAR ROY CHOUDHUBI: 
Has the attention of the Government been drawn to the absence of a 
through train from Goalundo to North Bengal and to the late hour of the 
change at Poradah? If so, what steps do they propose to take?

The H onourable M r . A. F. L. BRAYNE: No, but a copy of the 
Honourable Member’s question has been sent to the Agent, Eastern Bengal 
Railway, within whose competence it is to take any action that may be 
desirable and practicable. .

*• .
T rain Servick from B ajbari to F aridpur

30. The H onourable Mr . KUMAR SANKAR ROY CHOUDHURI: 
Will the Government be pleased to state why a train starts from Rajbari 
(Eastern Bengal Railway) for Faridpur at 11 a.m ., instead of at 11-40 a .m ., 
at which hour she could also take passengers going by the up Chandpur 
mail from Calcutta and other places?

The H onourable Mr. A. F. L. BBAYNE*: I am afraid I do not know, 
but I have had a copy of the Honourable Member’s question sent to the 
Agent, Eastern Bengal Bailway, who wiH no doubt consider the matter.

C omparison of Fares on the M ymensingh-B hairab Bazar R ailway 
and the E astern B engal R ailway.

31. T he H onourable M r . KUMAB SANKAB BOY CHOUDHUBI: 
Will the Government be leased to state whether the rate of passenger 
fares prevailing in the Mymensingh-Bhairab Bazar Railway is higher than 
that of the Eastern Bengal Bailway? If so, why and what steps will 
the Government take to have them reduced?

T he Honourable Mr. A. F. L. BBAYNE: Third class passenger fares 
on the Mymensingh-Bhairab Bazar Railway are higher than on the Eastern 
Bengal Railway, but are the same as those on the Assam--Bengal Railway 
which is the working agency. Government have at present no intention 
of proposing a reduction in them to the Managing Agents of the Mymen- 
singh-Bhairab Bafcar Railway Company.

Slow speed of the M ymensingh-B hairab Eazar T rains.

32. The H onourable M r . KUMAR SANKAR ROY CHOUDHURI: 
Has the attention of the Government been drawn to the slow speed of 
the Mymensingh-Bhairab Bazar trains? If so, what steps do the Gov­
ernment propose to take?

T^ e H onourable Mr. A. F. L. BRAYNE: No, but I  have had a copy 
of ''the Honourable Member's question sent to the Agent, Assam Bengal 
Railway.
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R eturn Journey F ares on thk E astern B encal R iilw ay .

83. The H onourable M r . KUMAR SANKAR ROY CHOUDHURI: 
Is the rate for return journey fares prevailing on the Eastern Bengal Rail­
way higher than that on the East Indian Railway ? If so, do the Govern­
ment propose to bring it down ?

T he H onourable Mr. A. F. L. BRAYNE: Return journey fares are 
generally higher on the Eastern Bengal Railway than on the East Indian 
Railway. The financial results from the Eastern Bengal Railway do not 
at present warrant a reduction.

F lo o d s  in  th e  Sab n D is tr ic t  in  1923.

34. The H onourable M r . MAHENDRA PRASAD]: (a) Is it a fact 
that a serious flood affected the eastern portion of the Saran district in
1923, and caused great damage to houses and crops there?

(b) Is it a fact that the committee appointed to consider measures
for protection from flood suggested the construction of an embankment 
along the bank of the Ganges to protect the country from the havoc of 
the Ganges flood? ,

(c) Will the Government be pleased to state what the cost of such an 
embankment will be, and when the work is likely to be taken up?

(d) Will the Government be pleased to state what action is being taken 
by Government to ask the ,Bengal and North-Western Railway author­
ities to provide sufficient waterways in the new line between Sonepore and 
Dighwara to allow the flood watgr accumulating on the south of the line 
to pass down into the Chaunr on the north of it?

(0) Will the Government be pleased to state what action is being 
taken by <;he Local Government to drain off the rain 6r flood water of the 
Chaunr on the north of the new line, known as Hardia Chaunr, so as 
to make the land culturable after rains?

'T he H onourable Mr. A. F. L. BRAYNE: (a.) The reply is in the 
affirmative.

(b) The Government of India have been unable to find any recommend­
ation in the report of the Committee appointed by the Government of 
Bihar and Orissa to investigate the matter in the terms mentioned. On 
the contrary the Committee were generally of opinion that the construc­
tion of a continuous embankment on the Ganges was not desirable.

(c) Does not arise.
(d) Government have not taken and do not propose to take action 

in the direction suggested by the Honourable Member as the Committee 
have made no recommendations of the kind in their report.

(e) The Government of India have no information.

I ncome op each P rovince and its E xpenditure on E ducation.

35. The H onourable M r .  MAHENDRA PRASAD: Will the Gov­
ernment be pleased to lay on the table a statement showing the income 
of each Province and its expenditure on (a) Education, total, and (b) on 
Sanskrit education?

The H onourable Khan B ahadur Sir MUHAMMAD H AB IB U LLA H : 
A statement is laid on the table.
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Statement •lowing the income o f each province and it9 experditvre on ( AJ Education as a 
whole and (B ) Sanskrit Education, 1925-26.

Total Total Expenditure on 
Sanskrit education.Province. income of the expenditure on

province. education. (Approximately).
a ) (2) (3) (4)

Ri. Rs. Rs.
Madras . . . . . . 16,98,59,763 1,87,44,520 54,296
Bombay . . . . . 15,00,06,496

10,70,68,000
1,92,38,248 10,086

Bengal . . . . . . 1,31,72,599 2,19,811
United Provinces . . . . 12,71,10,478 1,85,00,000 86,000
Punjab . . . . . . 12,66,40,000

10,86,02,968
1,33,04,875 Not available.

Burma . . . . . (a) 97,01,124 y u .
Bihar and Orissa . . . . 6,78,64,000 88,47*414 (b) 1,49,924
Central Provinces . . . . 5,46,15,475 58,47,607 68,019

16,000Assam . . . . . . 2,68,83,000 25,11,000
C o o r g ................................................ 13,96,266 1.43,483 1,500
D e l h i ....................................... 22,60,762 5,81,147 Not available.
B aluch irtan ....................................... 22,00,000 2,78,000 840
Ajmer-Merwara . , 21,78,223 2,70,597 Not avnilable.
North-West Froiftier Province . . Not available. 18,39,567 (b) 1,982

(a) Exclusive of expenditure on buildings.
(b) Exclusive of expenditure on Sanskrit teachers in ordinary schools and colleges.

N umber of D ispensaries in  the different P rovinces.

36. T h e H o n o u ra b le  Mr. MAHENDRA PRASAD: Will the Gov­
ernment be pleased to lay on the table a statement showing the area of 
each Province and the number of dispensaries in them, giving the average 
area served by each dispensary?

T he H o n o u ra b le  K han B ahadu r S ir  MUHAMMAD HABIBULLAH: 
A statement giving the information as far as available is laid on the table.

Statement showing the area o f each province and the number o f dispensaries in them with
average area per dispensary.

Province.

Madras . .
Bombay • .
Bengal * . .
United Provinces . .
Punjab . . ♦
Burma . . . .
Bihar and Orissa . .
Central Provinces and Berar 
Assam . • .
N. W. P. Province .
Cwrrf , . . .
Delhi . . .

Area in 
squnre 

miles.

142,260
123,541
76,843

106,2145
99,846

283,707
83,161
99,876
58,015
18,419
1,682

593

Number of 
dispensaries 
at the end 
of 1925.

(a) 959
(а) 637 

986 
557 
666

(a) 291 
580 
303 
237

(б) 85
<4 g

Average 
area per 

dispensary 
(square 
miles.)

148*8 
193*9 
779 

190*8 
14P9 
803*1 
143'4 
829*6 
223-6 
157-7 
181-8 
23-7

Remarks.

(a) During 1924, 
the figures for 
1926 not being 
available.

(ft) Figures 
1924-25.

for
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P ay of certain O fficers o* the P rovincial C iv il  Services.

87. The H onourable M r . MAHENDEA PRASAD: Will the Gov­
ernment be pleased to lay on the table a statement showing the scale of 
pay given to (a) Officers of the Provincial Civil Service (Judicial and Ex­
ecutive, separately), (6) Officers in the Provincial Educational Service, (c) v 
Graduate teachers in Government High Schools other than Head Masters, 
and (d) Graduate Sub ̂ Inspectors or Sub-Deputy Inspectors of schools in 
each Province?

T h e H o n o u r a b le  K han  B a h a d u r S ir  MUHAMMAD HABIBULLAH:
(a), (b), (c) and (d). Information regarding the Provincial Civil and 
Educational Services is given in the Provincial Civil Lists, and paragraphs 
53, 64 and 141 of the Eighth Quinquennial Review on Education, volume 
I, furnish the information desired in respect of the subordinate educational 
services in a consolidated form. The Honourable Member is referred to 
these publications. "

F ree and C ompulsory E ducation in each P rovince op BB:riSH
I ndia.

38. T he H onourable M r . MAHENDRA - PRASAD: Will the Gov- 
eminent be pleased to lay on the table a statement showing the names 
of District Boards or Municipalities in each Province of British India 
which have made education (1) free and compulsory, and (2) only free, and 
the extent and stage to which education has been made free or compulsory?

The H onourable K han B ahadur Sir MUHAMMAD HABIBULLAH: 
Primary 'education where compulsory is always free. It is free in the 
North-West Frontier Province .without being compulsory. For further 
information the Honourable Member is referred to page 22 rof the publi­
cation ‘ 'Education in India in 1924-25” , a copy of which has been placed 
in the Library.

S eparation op J udicial and E xecutive F unctions.

39. The H onourable Mr. MAHENDRA PRASAD: Will the Gov- 
etnment be pleased to state what steps have been taken in each Pro­
vince for separation of the Judicial and Executive and where the separa­
tion has actually been effected?

The H onourable M r . H . G. HAIG: Proposals have been received
from the Governments of Madras, Bengal, the United Provinces and Bihar 
and Orissa which are being examined by the Government of India.

Supply op good Seeds and I mproved I mplements to A griculturists. '

40. The H onourable M r . MAHENDRA PRASAD: Will the Gov­
ernment be pleased to state what stops are being taken for the supply of good 
seeds and improved implements of cultivation, such as ploughs, etc., to the 
villa^ agriculturists by the Agriculture Department in each Province? '■

^ 0? 0PRABLB, K h a n  B a h a d u r S ir  MUHAMMAD HABIBUr/LAfi: 
The information asked for is contained, in Chapter V of the Review 6f •’
gncultural Operations in India for the year 1924-25, a copy of which Is
variable in the Members* Library.
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OVERCROWDING OF TRAINS ON THE BENGAL AN1) NoRTH­
W estern R ailw a y  d u r in g  F a ir s .

41. T he H onourable M r . MAHENDRA PRASAD: (a) Is it a fact 
that great overcrowding occurs in the trains of the Bengal and North­
Western Railway during fairs, and that the passengers are carried in 
goods trains for want of a sufficient number of carriages for passengers?

(b) Will the Government be pleased to state what action, if any, hps 
been taken by Government to compel the railway authorities to have 
a sufficient number of carriages always in stock to meet the exigencies of 
fairs and big gatherings and other occasions of a rush of pilgrims?

The H onourable  M r . A. F. L . BRAYNE: A certain amount of
crowding is inevitable during heavy mela traffic, and occurs on all railways 
during similar occurrences.

As regards the employment of goods wagons for the conveyance of 
passengers, the Bengal and North-Western Railway have been advised of 
the earnest desire of the Government of India that the carriage of pas­
sengers in goods wagons should be avoided, and that the possibility of 
pooling resources with other metre gauge railways to meet mela demands 
should be considered. All railways have also been asked fo report all 
cases of the use of goods wagons for the carriage of passengers.

P rovision of W aiting R ooms at Ŝtations on the B engal and 
N ohth-W estern R ailw ay.

42. The H onourable Mr. MAHENDRA PRASAD: Will the Gov­
ernment be pleased to lay on the table a statement showing the names of 
the stations on the Bengal and North-Western Railway in the Province of 
Bihar, where 1 Up and 2 Down trains stop, which have no waiting rooms? 
Have the Government ever aBked the Bengal and North-Western Railway 
authorities to provide waiting rooms at least at such stations? If not, 
do they intend asking the railway authorities to do so now?

The H on6urable M r . A. F. L. BRAYNE: The Government have
continually pressed on Railway Administrations, including the Bengal and 
North-Western Railway in recent years, the desirability of increasing 
amenities for passengers, third class passengers in particular, and if the 
Honourable Member will refer to the Administration Reports for the last 
8 years he will find much information on the progress made by the differ­
ent Railways in this respect. But they cannot undertake to decide on the 
relative urgency of such improvements as may be required. They must 
leave that to the Agent.

P rovision of an I ntebmediate-olass W aiting R oom at K haragpur.

48. The H onourable Mr . MAHMOOD SUHRAWARDY: Is it pro­
posed to provide/a separate Intermediate-class waiting room at the Kharag­
pur Railway station of the Bengal Nagpur Railway in the Distri^ of 
Midnapore (Bengal) ?

The H onourable M r . A. F. L. BRAYNE: We have no information
to this effect, but a copy of the Honourable Member's question has been 
sent to the Agent, Bengal Nagpur Railway,
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R a il w a y  between Santragach i a n d  V ish n u p u r .

44. The H onourable Mr. MAHMOOD. SUHRAWARDY: (a) Will the 
Honourable Member in charge of the Railway Department be pleased to 
state if any scheme was set on foot and acted upon by the Bengal Nagpur 
Railway to open a railway line between Santragachi and Vishnupur in the 
District of Bankura (Bengal), but subsequently abandoned owing to the 
outbreak of the last Great War?

(fe) Will the Honourable Member be pleased to state if the aforesaid 
scheme will again be taken up by the railway authorities? f

T he H onourable M r . A. F. L. BRAYNE: (a) and (b). A survey of 
the line has been carried out but its consideration has been deferred until 
better estimates can be made of the flow of trade and the development of 
suburban traffic. It will be taken up again at a favourable opportunity.

N umber op P robationers appointed  as P ostal S uperintendents in
B engal.

45. The H o n o r ab le  Mr. MAHMOOD SUHRAWARJDY: (a) Will the 
Government of India be pleased to state the number of Probationers 
appointed as Postal Superintendents in Bengal during the last five years?

(b) How many of these probationers are Muhammadans, and how many 
of them have been confirmed as* Superintendents of Post Offices?

TnE H onourable Mr. A. C. McWATTERS: (a) Two, (b) One, who
has not yet been confirmed.

T he H onourable M r . MAHMOOD SUHRAWARDY: May I know
from the Honourable Member when the information will be laid on the 
table of this House?

The H onourable M r . A. C. McWATTERS: I  do not quite follow the 
question. I  have answered the question as it is on the paper.

N umber o? M uhammadan C lerks in the P ostal D epartment in  , 
the B urdwan D ivision .

46. T he H onourable M r . MAHMOOD SUHRAWARDY: Will the
Government of India be pleased to state the number of Muhammadans 
appointed as clerks in the Postal Department in the Burdwan Division, 
stating separately the numbers in Midnapore, Bankura and Hooghly?

The H onourable Mr. A. C. McWATTERS: The information is being
collected and will be furnished to the Honourable Member in due course.

R eduction op P ostal R ates on L etters and P ostcards.

 ̂ 47. The H onourable M r . MAHMOOD SUHRAWARDY: (a) Will the 
Government of India be pleased, to state if it is in contemplation to reduce 
the rates of letters and postcards and to bring them to the pre-war levef?

(b) If the answer be in the affirmative, will the Government be pleased 
to state the date when the intention will be given effect to?

The H onourable Mr. A. C. McWATTERS: (a) and (b). It is im­
possible to answer the question in anticipation of the budget statement.



R ecent C ommunal R iots at K h aragpu r , '

48. The H onourable Mr. MAHMOOD SUHRAWAJIDY: (i) Will the 
Honourable Member in charge of the H om e Department bfC pleased to 
state if an attempt was ever made by the Government *to,inquire into the 
cause of the recent communal riots that took place,at Kharagpur in the 
District of Midnapore (Bengal)?

(ii) If so, will the Honourable Member - in charge please state the
result of the enquiry? ‘ ^

(iii) Will the Government be pleased to state what precautions have 
be’en taken by them to prevent the recurrence in future of such communal 
troubles at Kharagpur within the railway area at the Bengal Nagpur Rail­
way Workshops? Did the Government ever suggest ways and means to the 
railway authorities to put a stop to such communal troubles within the 
workshops at Kharagpur in the District of Midnapore, Bengal?

T h e H o n o u ra b le  M r. H . G. HAIG: A 'report on the outbreak
was received from the Government of Bengal.

(ii) The ultimate cause of the riot was , the widespread communal ten­
sion, which had been aggravated at Kharagpur by reports of the distur­
bances which had taken place a little previously in Calcutta. The im­
mediate cause was a quarrel which arose between some Muhammadans 
and a party of Telegus, while the latter' were escorting a corpse with 
tnusic past a mosque. Exaggerated ruitiQurs of the affair were quickly 
circulated and led to an outbreak of rioting.

(iii) Various precautionary measures for the future were under the 
consideration of the Local Government when they sent their report but, 
as the matter is primarily one for the Local Government, I am not in a 
position to Bay exactly what steps have been taken. The Governments 
India did not make any suggestions to the railway authorities.
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BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON
THE TABLE.

. SECRETARY o f  th e  COUNCIL: Sir, in accordance with Rule 25 of 
the Indian Legislative Rules, I lay on the table copies of a Bill further to 
amend the Indian Lxmitntion Act, 1908, for certain purposes (Amend­

* Rnd 21 : .a BiU further t0 amcnd the In ^ n  Regis- 
S  t  /  t1908;  /-°r aAcertam P "*?088; and of a Bill further to amend
Article 182 ofP« p W M  a Certain purP0Be (Amendment ofAaâ TVkkj of Schedule I), which Bills wore passed by the Lc'mRlnfive

Pobruar/, 1927 m gS W ° n the 31st 2nd and 7th

MESSAGE PROM THE LEGISLATIVE ASSEMBLY

“ r . T .  ■ s t e



GENERAL’S ABSENT TO feiLLS.
SECIlET&RY of the COUNCIL: Sir, information has been received that 

Hie Excellency ,the Governor General has been pleased to grant his assent 
to the following Bills:

The Usurious £oans (Amendment) Act, 1926.
The Workmen’s Compensation (Amendment) Act, 1926.
The Negotiable Instruments (Interest) Act, 1926.
The Indian Evidence (Amendment) Act, 1926.
The Administrator General’s (Amendment) Act, 1926.
The Indian Companies (Amendment) Act, 1926.
The Sind Courts (Supplementary) Act, 1926.
The Cantonments (Amendment) Act, 1926. .
The Code of Criminal Procedure (Third Amendment) Act, 1926. 
The Indian Succession (Amendment) Act, 1926. •
The Indian Bar Councils Act, 1926.
The Provincial Insolvency (Amendment) Act, 1926.
The Indian Succession (Amendment) Act, 1926.

AGREEMENT BETWEEN THE UNITED KINGDOM AND ESTONIA 
RE TONNAGE MEASUREMENT OF MERCHANT SHIPS.

Tub H o n o u r a b le  M r . A. F. L . BRAYNE (Finance Secretary): On
behalf of the Honourable Mr. Corbett, I lay on the table the Agreement 
between the United Kingdom and Estonia regarding Tonnage Measure­
ment of Merchant Ships, together with Notes exchanged.

REPORT OF THE COMMITTEE. APPOINTED TO INQUIRE INTO 
THE PRIVILEGES AND STATUS OF MEMBERS OF THE 
COUNCIL OF STATE.

T h e H o n o u r a b le  th e  PRESIDENT: I lay on the table the Report
of the Committee appointed to inquire into the privileges and status of 
Members of the Council of State.

Members of the House will remember that this Committee was ap­
pointed at the instance of Mr. K. C. Roy, who was a member of the 
Committee and who would in the ordinary course have presented the Re­
port. As he lias gone to another place, I have laid it for him as Chair­
man of that Committee.

I desire to explain to the House that having laid the Report I propose 
personally, for obvious re^ons, to take no further steps in the matter. 
The proper course, if any Member desires to pursue the matter further, 
is for him to give notice of a Resolution recommending to the Govern­
ment that it should give effect with or without modification or should not 
give effect to the various recommendations contained in the Report. 
That Resolution, if admitted and if it obtains a place in the ballot, will 
then come on for discussion in the ordinarv course.

( 21 )
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CONGRATULATIONS ro THE HONOURABLB SIR JOHN BELL.

'rim HONOUHAIlLE TIlE PR28IDEK'l': Before proceeding to the legis-
iative business of the Session-a notable Session in that it takes place
in this spacious building which was opened by His Excellency the Viceroy
three weeks ago-I have to ask the Home to join with me in offering our
congratulations to one who has been honoured since we last met. I do
not propose to speak of the Honourable Sir John Bell's labours outside
the Legislature, in public life and: in tho world of commerce. They are well
known all over the country. Sir John Bell has been a Member of this
Council for several Sessions. Latterlv he has been one of the Chairmen
appointed by His Excellency the Go;ernor General. In debate Sir John
has invariably followed the rule which so 11wny Members of this House
have set for themselves-nevcr to speak unless he has a thorough mastery
of his subject; and it is for that reason that I from my place here have
noticed that whenever Sir John rises to speak hia words arc listened to
with interest, care and attention, and that his views command respect
from all sides of the House. Moreover, Sir John Bell, though his acti-
vities outside are numerous and rnustindecd at times be overwhelming,
has invariably been assiduous in attending to his duties in the Legisla-
ture. I would ask the House to join with me in congratulating t,ho
Honourable Sir John Bell on the dignity of knight.hood recenfly conferred
upon him and in hoping that he may live long to enjoy the honour.

'I'nn HONO\,;RABLE SIR JOHN BBLL (Bengal Chnrubor of Commerce):
Sir, I desire to thank you very warmly for the very kind reference you
h~vc made to me and I also am very much indobterl to my Honourable
friends, the Members of the Council of State, for the manner in which
they have received yOllr rornurks , It. adds vcry milch to the pleasure
that I feel at having received the honour to know that it is approved of
by you, Sir, and by my Honourable friends the Members of this Council.

pnOVIDENrr FUNDS (AMENDJ\1ENT) BILL.

'1'uJ<;HONOUUABLg KHAN BAHADVR Rllt l\TUHAMMAD HABIHULT,AH
(Education, Health and Lanr1::; l\Iulnbol').: Sir., 1 move for l,eavc to intro-
duce a Biil further to amend the Provident 1,unels Act, 1025, for a cer-
tain purpose.

'rho Bill, ns Honourable Members will have noticed, is a VP1'Y smull
one and of: n· non-controversial nature. It proposes to confer certain
benefits en a class of servants ernphy('(l ill the l<;(lucationnl Dcpurl.mcnt
who, owinz to Lho Tuw being what it i~, .irc dunir-d tlwL privilege. At the
present nl~rnent, onlv tonchors cmplovcd in pdl!c:l~ioll:J1 institutions hnvo
the benefit of becoming mombors of anv provident flln(1 whic-h tho Gov-
ernment might orgunisc. Cnf;('S hnve come to the notice of tho Govern-
ment of India in which simil.n- concessions are eallcd for hut which cou ld
not he granted in view of tho worrling of the present Ad. The cnsos
that I have in view relate to the eleri(~fll cst;lh\i"hnlPnts emploved in tho
offices of tho educ.itionnl councils which hnvo eorr>e into existence. pnr+i-
cularlv ;n the Madras Presidonev, ns n result of the 'P.lenoentm:v Eillll'fl-
tion Act of 1020 which the M[\I'!r;ls T,cgislntmo pnsscd. 'l'h8 two other
crises which are intended to be hm".-zht under 1'110 runhif of this privilege,
if this Bili is sanctioned, relnte to lilwnl'inno:; ann clerks cmplove(l in cdn-
cabional institutions. These small officials are, in common with the

22
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teachers who already get the benefit, ~ .non-pensionable service, a:na it
if; only meet and proper that some provision must be made for their old
age.

J therefore move, Sir, for leave to introduce the Bill.
The motion was adopted.

TIlE IIO.'OURABLEKH~N BAIIADURSm MUHAMMAD HABIBULLAH;
Hir, I introduce the Bill.

BENGAL TENANCY (AMENDMENT) BILL.

TUE Ho_'orRABLE MR. S. R. DAS (Law Member): Sir, I move for
leave to introduce a Bill further to amend the Bengal Tenancy Ac-t, .1885,
for a certain purpose. .

Afl Honourable Members will have noticed this is even a smaller Bill
thnn th t introduced by my colleague. It is intended to give effect to
one of the recommendations of the Civil Justice Committee and refers
to the Bengal Tenancy Act. Under that Act, the appeal to the High
Court in rent suits of Munsifs or Subordinate Judges are restricted to
decrees above the value of Rs. 50 and Rs. 100, respectively, and the object
of this Bill is to raise that limit to Rs. 100 and Rs. 200, that is Rs. 100 for
Munsifs and Rs. 200 for Subordinate Judges and District Judges. But
it does not affect the present right of appeal even from decrees of smaller
values where these decrees affect the question of title or rate of rent.
The recommendation has been approved by the Government of Bengal
and the Calcutta High Court and the necessity for bringing it in the
Central Legislature is that it affects the appellate jurisdiction of the HigYi
Court.

Sir, I move.
The motion was adopted.

TlIE HONOURABLEMR. S. R. DAS: Sir, I introduce the Bill.

MADRAS SALT (AMENDMENT) BILL.

'l'rrs HONOURABLEMR. A. F. L. BRAYNE (Finance Secretary): Sir,
I move for leave to introduce a Bill further to amend the Madras Salt Act,
188a, for a certain purpose.

This, Sir, is a very tiny measure indeed and has been fully atated Tn
the Statement of Objects and Reasons. I do not thirik it is necessary
for me to add any further statement.

Sir, I move for leave to introduce the Bill.
The motion was adopted.

THE HONOURABLEMR. A. F. L. BRAYNE: Sir, I introduce the Bill.

STATEMENT OF BUSINESS.

THE HONOURABLEKHAN BAHADURSm MUHAMMAD HABIBULLAH
(Education, Health and Lands _Member): Sir, the list of business for
to-morrow is already in the hands of Honourable Members. The business



u COUNCIL OF STATE. [8 t|i F eb . 1927,

[Khan Bahadur Sir Muhammad HabibullaH.]
on the next official day will include a motion by the Honourable Mr.
Corbett for leave to introduce a Bill to consolidate and amend the law
relating to the provision, maintenance and control of lighthouses by the
Government in British India, and motions for the consideration of the
Bills which have been introduced to-day, as well as of the Bills passed by
the Assembly which have been laid on the table to-day.

As the three days’ interval referred to in Kule 27 of the Indian Legis­
lative Buies and in the proviso to Standing Order 37 will not expire in
the case of these Bills till Friday next, it is suggested that the next
official meeting might conveniently be held on that day insteaS of on
Thursday.

T h e  H o n o u r a b le  th e  PBESIDENT: The Council will now adjourn
till 11 o ’clock to-morrow morning and thereafter, in view of what the Hon­
ourable the Leader of the House has just said, the next meeting will be
one for the disposal of Government business on Friday, the IIth
Fobrunry. .

The Council then adjourned till Eleven of the Clock on Wednesday,
the 9th February, 1927.




